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INTRODUCTION 

1. I, Chairman of the Commitice on Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Commuttee 1n this 
behalf, present this report on the reservation/representation of Scheduled 
Castes 1n Health Department, Industries Department, P.W.D. (B & R), 
Haryana State' Electricity Board and Agricultural Marketing Board 
and action taken by the Government on the recommendations/observations 
contained 1n 15 Tenth, Eleventh and Twelfth Reports of the Committee 
on Welfare of Scheduled Castes and Scheduled Tribes in respect of 
representation of Scheduled Castes. , 

The Report 15 08560 on the replies given by the Departments/ Boards 
explanation and clarifications received during the deliberations and further 
observations/recommendations made by the Committee in this behalf. 

2. The Committee examined Hthe Administrative  Secretaries of 
Health, Industries Department and Haryana State Electricity Board. 

3. A brief record of the proceedings of each meeting has been kept 
separately 11 the Haryana Vidhan Sabha Secretariat. 

4. The Committee place on record its appreciation of valuable 
assistance given by the Commissioner and Secretary to Government 
Haryana, Welfare of Scheduled Castes and Backward Classes Department 
and his representatives during the tenure of घाट Commuittee. 

The Committee 8150 wish to express their thanks to the Commuissioner 
and Secretary to Government Haryana, Health Department, Commis- 
sioner and Secretary to Government Haryana, Industries Department, 
Commissioner and Secretary to Government Haryana, Irrigation & Power 
Department, Commissioner and Secretary to Government Haryana, 
Agriculture Department, and their representatives who appeared before 
the Committee for oral examnation in regard to the reservation/ 
representation of Scheduled Castes in ther respective Departments/ 
Boards. 

The Committee are also thankful to the Secretary and his staff for 
whole hearted cooperation and unstinted assistance given in preparing 
this Report. 

Chandigarh JAT NARAIN KHUNDIA 
The 10 March, 1988 . CHAIRMAN
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REPORT 

The Commuittee on Welfare of Scheduled Castes and Scheduled 
Tribes for the year 1987-88 was constituted 85 a consequence of a motion 
moved and passed by the Haryana Vidhan Sabha in its sitting held on 
13th July, 1987, authorising the Speaker to nominate the members of the 
Committee. 

2. Shr1 Bhag Mal, M.L.A. was nomunated Chairman of घाट 
Committee by the Hon’ble Speaker on 14th July, 1987 who resigned 
from the Chairmanship and Membershup of the Committee on the 14th 
September, 1987, on his appomtment as Parliamentary Secretary. Shri 
Jai Narain Khundia, M.L.A. a member of the Committee was appointed 
as Chairman of the Committee by the Hon’ble Speaker for the remaining 
period of the year 1987-88 with effect from 18th November, 1987. 

3. The Committee.held 35 sittings up to 15-3-1988. 

In its first meeting held on 30th July, 1987. The Secretary explained 
to the Committee, in details, 15. scope and function etc. 

The Committee in its meetings held on 30-7-1987 and 14-8-1987 
decided 10 examine the following Departments/Boards. 

Health Department. 

Industries Department. 

Social Welfare Department. 

P.W.D. (B & R). 

Haryana State Agricultural Marketing Board. 

Haryana State Electricity Board. का 
हुक 

जे 
१ 

0० 
1४ 

In pursuance of the above decision, the Committee orally 
Industries examined the representatives of the Industries Depart- 
Department ment in its meeting held on 27-8-1987 1n respect of rephes 

to the questionnaire already received from the Industries 
Department. During the course of oral examination the Committee 
observed that the reply of the Department is not satisfactory and desired 
that information regarding the reservation/representation of Scheduled 
Castes 1n the Department may be supplied to फिट Vidhan Sabha Secretariat 
within a period of one month. The Vidhan Sabha Secretariat wide its 
letter dated 14-10-1987 requested the Department to furnish 25 copies 
of the statement showing representation of Scheduled Castes in the 
Department during the last three years ending 31st March, 1987, together 
with the reasons, if any, for shortfall in each class of service and the steps 
taken to make up the shortfall for the use ofthe Committee within a 
month of the receipt of the above mentioned communication. 

The failure on the part of this Department to furnish the desired 
information within the stipulated period leads the Committee to believe 
that the Department either do not possess the required information 

y
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f . . » - \ ) \ or a great shortfall exists in the reservation tepresentation of Scheduled 

Castes employee in that Department. 

The Committee is, therefore, constrained to observe that फिट jwork of - 
the .Committee is not being taken up seriously by the Department and 
due importance is not being attached to the work एव the Committee. , 

\'T'h_e Committee strongly recommend that this tendency of callousness 
and indifference on the part of the Government Department be deprecated.. , 

The material m regard to Social Welfare Department 
Secial Welfare | had already been recerved in thé¢ Haryana Vidhan Sabha, 

_ Department . ' but the Committee could not examine the material 
. for want of time. ! 

The Public Works ‘(Building & 
Roads) Department did not furnish 
the reply to the questionnaire 

Public Works (Building & Roads) 
Department 

" framed by the Commiitee till the 
writing of this Report.. ) ) 

ः The material conerning the Haryana State 
Haryana State Agricultural / Agricultural Marketing Board was received 
Marketing Board by the Haryana Vidhan Sabha Secretariat 

. on 5-3-1987 and the Commuiitee 1n its 
meeung held on 8-10-1987 framed the questionnaire thereon and the same 
was sent (0 the Commissioner and Secretary to Government, Haryana 
Agriculture  Department on 9.10-1987 with the request to supply 35 
copies of the reply within a fortmght from the date of receipt of the 
communication positively. The Committee is pained to observe that the 
department did not care to supply the reply asked.for by the Committee’ 
even after 1ssue of as many 85 6 reminders by Vidhan Sabha Secretariat 
to the Department to expedite the matter at the earliest as the work of 
the Committee was held 4p. The mmcomplete reply to the questionnaire 
was recerved from फिट Department only on. 9-2-1988. 

The Committee also regret to point out that the Department did not 
even extend the courtesy of acknowledging any of the six reminders issued 
by the Vidhan Sabha Secretariat. N . 

The Comuniitee take serions note for फिट lapse and regret to observe 
that the work of the Committee is not being taken up seriously by फिट ° 
Department and due importance is not being attached: to supply एव the re- 
required information within the stipulated time. The Committee strongly - 
deprecate such collous and indifferent attitude on the part of the Government 
Department. - 

The Committee' desired the Department to supply the replies to the 
questionnaire as per required proforma of the Secretariat and- the revised 
replies were received , 00 19-2-1988. The' Commuttee could not, therefore, ] 
examine this material for paucity of time at its disposal. 

. The Committee visited the States\of Karnataka, Kerala and Tamil 
Nadu from 16-11-1987 to 27-11-1987 to discuss matters of common 
mterest with its sister Committees and to study measures' taken by the 
said States for the Welfare of scheduled Castes and Scheduled Tribes. 

*
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HEALTH DEPARTMENT 

The previous Committee for the year 1986-87, asked the Department 
to supply a statement showing the reservation/representation of officers/ 
officials belonging to Scheduled Castes in the Health Department as 1t 
stood during the year 1986-87. 

The Department supplied the required information as under :— 

TOTAL 

.Cfi——_—_——_ategory Sanctioned In position S.C. % age 
Strength ‘ 

1 2 3 4 5 

Class—I 281 243 3 — 

Class—II 1522 1238 67 5.40% 

Class—III 12002 9799 1047 10.7% 

Class—IV 4446 4140 1612 39% 

Total 18,251 15,420 2729 17.7% 

NON-TECHNICAL 

Class—I 4 1 1 — — 

Class—IT 79 a4 4 9.09% 

Class—111 1761 1483 261 17.60 %, 

Class—IV 4446 4140 1612 39% 

Total 6284 5668 1877 ‘ - 33. कब किक हक आता2ब्र % ] 

TECHNICAL 

.Class—I 280 242 3 — 

Class—II 1443 1194 63 5.28% 

Class—I1I 10241 8316 786 9.45% 

Class—IV — — — — 

Total 11564 9752 852 8. 94__—__“ % 
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Perusal of above statement reveals that there are 18251 sanctioned 
posts, out of which 15420 employees are working in the Health Department - 
There are 243 class-I officers in position out of which -only three are 
Scheduled Castes, constituting representation of about 1.0 percentage 
Hence, the shortfall 1s to the tune of 199 similarly in class-II, 1238 
officers are in position out of which 67 are Scheduled Castes, constituting 
representation of 5.4 and reflecting shortfall of 14 6 9/ in class-III out 
of 9799 officials in position 1047 officials belong to Scheduled Castes 
constituting only 10.79; representation showing a shortfall of 9.3% 
However, out of 4140 class-IV employees in position 1612 are Scheduled 
Castes constituting 399 .representation of Scheduled Castes 1.6. about 
double the reservation . 

< The main reasons for shortafall of Scheduled Castes 
Class-I posts in class-I explained by the Department in पिला written 

reply as also during the oral examination were as 
under - :— - - i 

(i) There 15 no reservation in promotion from HCMS-II to HCMS-I 
and only the senior most prersons from HCMS-II'are promoted 
to HCMS-I on the basis of seniority-cum-merit. The low 
representation in class 1I 15 reflected in HCMS class-I 

’ 

(i) Non-availability of suitable candidates for technical posts. 

(iii) The mode of recruitment of block Medical officer/senior medical 
. officers/Assistant Directors/Programme officer at  Districts 

which constitute a total strength of 217 is 25% by direct recruit- 
ment and 75% by promotion 

The Committee while sharing the difficulties of the Department i not 
providing sufficient representation of Scheduled Castes in the Department 
feel that it is disappointing to note that there is only one percent representation 

- of Scheduled Castes in class-I, which is very much low. 

The Committee hope that the Government will look into this aspect 
and take suitable steps to fill up this gap. 

The Department in their writted reply have stated that 
ClassIIpostsI against 1522 class- II sanctioned posts, 1238 are In 

position. Out of which 1194; posts are technical and 
44 are non-technical, out of these technical class-II posts, 1102 are HCMS-1I 
officers, 55 Dental Surgeons and 10 are single cadre posts. The recrut- 
ment to HCMS-II/Dental Surgeons is done by direct recruitment through 
Haryana Public Service Commission 

The Department supplied the details of requisitions (annexure *“A”) 
sent to Haryana Public Service Commission during the last five years 
‘and recommendations of the Commission about the general and Scheduled 
Castes category. It is revealed from फिट details that from 1982-83 to 
1985-86 the Commission recommended 75 candidates belonging to 
Scheduled Castes category against 318 reserved - for Scheduled Castes 
During the year 1986-87, however, no requisition was sent to the Com- 
mission, .



14 
5 

The main plea of the Department for shortfall पा class-II technical 
posts s, thus, non-availability of technical personnel belonging to Scheduled 
Castes. 

The Committee though agreeing with the above contention of the 
Department do not feel satisfied about the representation of Scheduled 
Castes 1 the Health Department, which is only 5.28%/. The Committee, 
therefore, suggest that in view of dearth of qualified/experiencelhands, the 
experience, if possible, may be relaxed and those who घाट recruifed on the 
basis of the experieace so relaxed, may be appointed and given in-service 
training to make them suitable for घाट posts. 

The Committee observe that out of 79 non-technical sanctioned posts, 
44 have been filled up and out of those only.4 posts are manned by the 
Scheduled Castes people. The Committee fail to understand the reasons 
for the shortfail on the non-technical posts and strongly recommend that 
this shortfall be wiped off at फिट earliest so that there be a sufficient re.- 
presentation of Scheduled Castes on class-II posts in the Department. 

The Department in thewr written statement stated that 
Class Il posts | against 12002 class-III sanctioned posts, 9799 are in 

position, , एप of which 8316 are techmical and 1483 
non-technical. Out of 1483 non-technical personnel, 261 are Scheduled 
Castes, which constitute 17,60 9 showing only marginal shortfall in the 
representation of Scheduled Castes category. However, out of 8316 
technical posts, 786 are manned by Scheduled Castes which constitutes 
only 9.45% representation of Scheduled Castes category. 

The Department further stated that the major constituent of technical 
category in class III consists of pharmacist, Laboratory Technicians, 
staff nurses MPW (male) MPW (female) Drivers, M.P.W. supervisor 
Male, M.P.W. supervisor female 

The main reason of shorifall advanced by the Departmental re- 
presentatives during the course of oral examination was non-availability 
of tramned personnel. It was also informed to the committee that re- 
quisitions for fillmg up these technical posts were sent to subordinate 
Services Selection Board 85 early as 1985. But the Board has not re- 
commended candidates so far. If the required number of Scheduled 
Caste candidates is made available/recommended by the Board, there 

bewill no shortfall in most of the categories. 

The Committee feel happy that there is good representation of 
Scheduled Castes on the non-technical class-1I1, posts in the Department, 
but are unhappy to note the low representation of Scheduled Castes on 
the technical posts. The Committee view with great concern the inordinate 
delay on the part of S.S.S.Board in making recrmtments to various posts 
despite the fact that the Department had sent requisitions to 1t in the year 
1985 and 1986. . 

The Committee strongly recommend that the Department should 
vigorously persue the matter with the Board in making recruitments to 
various posts, the requisitions for which had been sent to that Board long 
ago. . 

/\
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The Committee also recommend that in order to improve the repre- 

sentation of Scheduled Castes on various Class—III technical peosts it is 

highly desirable that qualification/experience in certain categories of posts 

be relaxed for Scheduled Castes candidates and those wko may be recruited 

on the basis of such relaxation, may be appointed and given in service 

training to make them suitable for the post. 

—— The Committee was informed that roster register 

Roster Register accordmg the Government instructions have been 

- prepared by the Department. The Commuttee 

recommend that roster register should be prepared category-wise and 

shown to the Director, Social Welfare Department within three months. 

¢ 
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The reasons for shortfall as explaned by the Haryana State Electr- 
city Board m thewr written reply are 85 under ;— 

(a) There 15 a blanket ban on fresh recruitment in H.S.E.B. 
for the last seven years. 

(2) The persons having Technical qualifications were not avail- 
able m sufficient numbers. - 

i (3 There are some categories such as U.D.C., Divnl. Acctt., 
SAS where passing of deptt. Accounts exammation 15 
necessary  before considering for promotions agamst 
reserved quota meant for Scheduled Castes. 

In order to make up the shortfall the Department has stated that 
efforts would be made to recoup the shortfall/backlog against the existing 
vacancies numbering about 2000 as and when the ban 1s lifted by the 
Board. 

From the material supphed by the Board, 1t re- 
Class—I posts vealed that-in the year 1984-85, there were 596 

class-I posts, in 1985-86 the number of said posts 
was 612, and 1ए 1986-87, it was 669. But there is no class-I officer who 
belongs to Scheduled Castes community. 

The Department mn पड written reply stated that there were two 
reasons for non-representation of Scheduled Castes in class-I posts, 
firstly there was no reservaticn छा promotion from class-II to class-I 
and secondly all posts-in'class I were filled up by promotion except 1n 
respect of ex-cadre posts sanctioned by the Board which were filled up व्यू अत मी 

_. by direct recruitment. 

During the course of oral examination the Departmental re-pre- 
sentatives assured the Commuttee that some steps would be taken to 
provide representation to Scheduled Castes in class-I posts. 

The Committee are sorry to note that there is not even a single Scheduled 
Castes class-I Officer in the Board which has a strength of 612 (or More) 
class-I posts the Commitiee hope the Government will look into this aspect 
seriously and take suitable steps to make up this shorifall, 

The Committee after thorough consideration of 
Class-II posts the material supplied by the Board, noticed that 

during the year 1984-85, 1985-86 and 1986-87 there 
has been overall shortfall of more than 17 % in class-II posts and desired ' 
to know the reasons for such a huge shortfalll. The Commuittee also 
desired to know the steps, if any, taken by the Board to wipe off the 
shortfall. . - 

The -Board in reply to the above query stated that the main reason 
for the shortfall in class-II in the Board were that the candidate from 
Scheduled .Castes category either did not come in sufficient: number 
against the posts advertised for this category, or they did not possess 
the qualification prescribed for such posts. The Board has not stated 
in its reply 85 to what steps had been taken or were likely to be taken 
to wipe off the shortfall 

”
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During the course of oral examination of the representatives of 

the Department and of the Board, there was no indication about any 

positive steps being taken or likely to 06 taken to increase the represent- 
ation of Scheduled Castes in Class-II posts of the Board. 

The Committee are pained to mention that फिट representation of 

Scheduled Castes in Class-II service is extremely low. The Committee 

hope that special efforts would be made by the Board to increase their in- 

take to this service. 

The Committee also recommend to Government to ensure that due - 

representation of Scheduled Castes is given at the earliest in class-II service 

of the Board. s ’ . 

From the perusal of the material supplied by the 

Class-1I1I posts Board, the over all representation of Scheduled 
Castes in Class-III posts was 12,369 in 1984-85, 

12.67% in 1985-86 and 12.71% in the year 1986-87. But it has been . 

noticed that out of 21427 categories of posts representation in > 2ES 3 

categories of posts is very low. Some of such calegories of 0055 are 

mentioned 1n the succeeding paragraphs together with the recommenda- ~ 

ation/observation of the Committee. As per the latest written reply 

of the Board, out of 32929 sanctioned posts of class-III as on 31st March, 

1987, 30706 posts were filled up. The quota meant for Scheduled Castes 

comes to 6121, where as only 3905 posts had been filled up from amongst 

the Scheduled Castes candidates. Thus there was a shortfall of 2216 
Scheduled Castes candidates in the Board. 

- 

The Committee was assured durmg the course of oral examination 

of the representatives of the Government and Board that sincere efftors 

would be made to wipe off the backlog against existing vacancies as and 
when the ban on recruitment would be lifted. 

The Committee hope that the Board will take some positive steps in 

the near future to recoup the shortfall/backlog in class-TH posts and inform N 

them accordingly. ’ 

In reply to a question by the Commuttee whether 

Constitution of . | any Board/selection Committee had been consti- 

selection Committee| tuted the Board informed that no standing.Com- 

mittee had been constituted for makmg selection 

of Class-II and III staff. However, 85 and when the posts are adver- 
tised by the Board adhoc selection Committee(s) are constituted for 

the purpose. The Board also supplied the Composition of such 
Committees constituted from time to time. 

During the course of oral examingion when asked by the Com- 

mittee whether any Scheduled Caste officer/official was ever taken as 

member on these Committees. The Department/Board representa- P 

atives aeplied in the negative. 

The Committee observe that-Board is an ever expending instituti 
its present strength of employees is more than Thirty Five Thousand T_——_#a 

therefore, recommend that whenever selection Committee is constitu
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atleast one of its member should 9९ a Scheduled Castes in order to safe- 
guard the interest of Scheduled Caste candidates. 

The Committee desired to know whether all the 
Electrification of Harpan Basties पा the State had been electrified. 
Harijan Basties in The Board पा therr written reply stated that all the 
the State Haryan Bastis in twelve District had been electrified 

- and electricity was being provided regularly. The District wise details of Basties are given as under — 
’ 

S.No. Name of Distt. No. of Harijan Basties 
Electrified 

1. Ambala 765 

- 2. Kurukshetra 744 

3. Karnal 618 0 

4. Sompat 347 

5 Faridabad 295 

6. Gurgaon T 440 

7. Bhiwam 384 
8. Narnaul 657 

9. Hisar 621 

10. Rohtak ' 432 
11. Sirsa - . 366 

12. Jind 393  + 

Total : 6062 

During the course of oral examination it was pointed out by certain 
members of the Commttee that they had recerved complaints about 
irregular/non-supply of electricity 1 certain Harijjan Bastis. The 
representative of the Board assured- the Commuttee that he will make an 
enquiry in the matter and inform them. 

The Committee hope that special attention will be given by the Board 
in this behalf to ensure regular and adequate. supply of power to Marijan 
Bastis in the State. 

During the oral examunation the representatives 
Revenue Divl. of H.S.E.B. stated in therr reply that there were 
Accountant 165 sanctioned posts of revenue Divisional Ac- 

countants and 20% of (कट posts come to 32, 
k&'x Scheduled Caste candidates had already bee?Wpointed against these 

reserved posts. Thus there was a shortfall of 26 posts only. 

1 
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The Committee recommend that above mentioned shortfall may be 

made up by promotion/direct recruitment within 6 months. 

In their written reply the representatives of the 

Assistant Board stated that the total number of posts of 

(Head Office) Assistants (Head Office) was 250. Out of 250 

the posts of Assistants belonging to Scheduled 

Castes category come to 50. Where as m the material, supplied by 

the Board 1t has been wrongly shown as 22. But the representatives 

of the Board during the course of oral examination stated that the 

present strength 0 post of Assistants (Head Office) is 324 and out of 

these posts 44 posts have been filed up by the Scheduled Castes candi- 

dates. 

The Committee find that there is a difference between written and oral 

reply of the Board. ) 

The Commitiee observe that whenever any information is required by 

them it should be supplied correctly to avoid any misunderstanding. How- 

ever, the Committee desire that shorifall of these posts be made up at the 

earliest. 

The representatives of the Board stated in their latest 

Jr. Scale written reply that 171 posts of Junior Scale Stenographers 

Stenographer are 1 position. The quota meant for Scheduled Castes 

candidates comes to 34, where as only 4 posts have 

been filled up from amongst the Scheduled Caste -candidates. The 

reasons for the shortfall as stated by the Department were that the quali- 

fied persons were not available in the market at the time of fresh recruit- 

ment. 

The Committee while sharing the difficulty of the-Beard in this regard 

suggest that if Scheduled Castes Candidates do not fulfill the prescribed 

qualifications to fill up the backlog of Scheduled Castes the Board should 

make it up by relaxing the qualifications and experience. , 

The Board has stated in its latest written reply that 

U.D.C. 1796 posts of U.D.C. are 10 position. The quota 

meant for Scheduled Castes candidates comes to 

359, where 85 only 92 posts have been filled up from amongst the 

Scheduled Caste candidates. The reasons for the shortfall as stated by 

the Department/Board were that there is general ban on fresh recruit- 

ment and also qualified persons were not available in the required 

strength. 

The Committee are unhappy to note the low representation -of Scheduled 

Caste Employees on these postpand recommend that some positive steps 

be talen by the Board to ensure due representation of Scheduled Castes .on 

these posts. 

The Department in its late?kw'ritten reply stated that 34 

. Store Keeper postst of Store Keepershave been filled .up; out of which 

the quota of Scheduled Caste candidates comes to 7, 

where as only 2 posts have. been filled up from amongst the Scheduled 

Caste Candidates. Thus there is a shortfall of 5 Scheduled Caste persons, 
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The Committee are very much pained to mention that the representation of Scheduled Caste candidates on the posts of Store Keepers is very low, despite the fact that there is no dearth of candidates for this category of posts. The Committee recommend that special efforts be made to increase their intake in this service within six months.’ 

' The representatives of The Haryana State Electricity Assistant Store Board have stated in their latest written reply that Keeper twenty eight Assistant Store Keepers are in position. 
The quota meant for Scheduled Castes comes to six, where as only-one post has been filled up from amongst the Scheduled Caste candidates, resulting in a shortfall of 5 persons. 

The Committee express their concern abotitthe low representation of Scheduled Castes on this category of posts which is also oz -technical and recommend that the backlog be wiped off within six months, — —. 
- 

| 

The 'Department/Board has stated m its latest L.D.C. written reply that 2343 Jposts, of LD.C. are in 
position. The quota meant for Scheduled Caste candidates comes 16 469, where 85 only 231 posts have been filled up from amongst the Scheduled Caste candidates. The reasons for the shortfall of 238 posts as stated by the Department/Board were that there is a ban on fresh recruitment for the last seven years and shortfall can only be removed after the ban is lifted. - 

-~ 

The Committee observe that the period to carry forward the reserved vacancies should be allowed to continue 85 long 85 the posts remain vacant, 

——~———————| The Department/Board has stated in its latest written Meter Reader reply that the present strength’ of posts of meter 
readers was 781, out of which 156. Posts were meant, for Scheduled Caste candidates, where as only 64 posts were held by Scheduled Caste candidjates. - 

Thus there' was a shortfall of 92 Scheduled Caste persons. The reasons for the shortfall as stated by the Department/Board were that there is a ban on fresh recruitment and shortfall could be removed after the ban is lifted. . 

The Committee recommend that the reserved posts may be filled up as and when the ban on the recruitment will be lifted under intimation to the Committee at the earliest. . 
. , 

In its latest written reply the Board has stated Drivers that out of 538 sanctioned posts of Drivers as on 31st March, 1987, 484 posts were filled up, out of which, 97 posts were meant for Scheduled Caste candidates while: only 27 posts were held by Scheduled Caste candidates, resulting पा a short- fall of 70 person. The reasons of shortfall as stated by the Board were that the fresh recruitment was generally banned and the men from Scheduled Castes category were not available in the work charged/daily wages cleaner cadre, from where these have been appointed. 

/ 

\
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The Committee feel greatly distressed to find the shertfali in the posts 
of Drivers while the Scheduled Castes candidates for the posts of drivers 
are available in numbers with the Employment Exchange. The Committee 
further desire to be informed regarding the steps taken by the Board to 
make up the deficiency. 

! ! 

The Department/Board supplied the required in- 
Technical pests formation of Technical posts as desired by the 

Committee in 1ts meeting held on 3rd February, 
1988 as in the Annexure “B”. ' 

As per the latest statement of the Board, there is adequate shortfall 
on the following posts — 

(1) Junior Engineer (F) (2) Divisional Head ~ Draftsman (3) 
Foreman G-—I (4) Junior Engmeer (civil) Junior Engineer 
(F) (Tech. Asstt.) (5) Draftsman, (6) sub. Stn./Attend (7) 
A.S.S.A. (8) Shift Attendant and (9) Assistant Foreman, 

The reasons for फिट shortfall as explamed by the Department/Board 
पा 18 latest written reply were as under :— 

(1) Qualified persons were not available पा general for Technical 
posts at the time of recruitment. 

(2) In promotional Cadre posts, no Scheduled Castes were avail- 
able m the lower rank. 

The Committee while sharing the difficulty of the Board in this regard 
suggest that if candidates belonging to Scheduled Caste having the pres- 
cribed academic qualifications were recruited and made fit for the Technical 
post reserved for them by giving them necessary training and restriction 
regarding experience was relaxed, they would be able to avail of their 
legitimate chances of appeintment on these posts. 

The Department/Board supplied the required 
Class—IV information 1in respect of class-IV employees 85 

desired by the Committee पा its meeting held on 
3rd February, 1988 as 1 the Annexure—“C”. 

As per the statement of the Board, there 18 adequate shortfall on the 
following posts :— 

1. Havildar/Daftri/Record hifter. 

Store mate/Store Attd. 

Bill Daistributor. 

2 

3 

4. Mali/Gardner. _ 

5. Peon. 

6 Truck cleaner/Cleaner/Oiler/Greaser. 

=3
 

. Asstt. Pump Driver.



. - 14 . - 
0 ° A है | रथ 

The reasons for the shortfall . have not 0660 explained by the Depart- ¢ 
ment/Board in its latest written reply and it has not also mentioned the 
mode of promotion/appointment. . 

~ The Committee are surprised to note as to why the board had not: 
mentioned the reasons of shortfall as well as फिट mode of promotion/appoint- 
ment. The Committee recommend that some via_me_dia may be evolved to 
cover-up the adequate shortfall in these posts. _ 
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GENERAL RECOMMENDATIONS 

At present the Scheduled Castes and Backward 

Increase of subsidy | Classes Department is granting subsidy for the 

for Houses for construction of houses to the members of Scheduled 

scheduled Castes Castes upto Rs 2000/- to a person who has a plot 

of his own. The present rate was fixed during the 

year 1974-75 1.6. fourteen years ago. The rates of bwlding material 

which is used for construction of houses has increased many-fold, but 

the subsidy 1s being paid at the old rate of Rs. 2000/- per beneficiary. 

Resultantly the members of Scheduled Castes can not construct  the 

houses within the prescribed period and the amount of - subsidy remains 

un-utilised for a long time. The Committee feel that the rate of subsidy 

is too meagre and’ therefore, recommend that the rate fofZsubsidy for 

construction of houses may be enhanced from Rs. 2000/- to Rs. 6000/- 

keeping in view the high prices of the building material. 

At present, there is reservation 1n promotion 

Reservaton in for Scheduled Castes पा class व & IV posts, but 

promotion for there 1s no reservation in promotion in class-I-& 

Class I & व posts II posts with the result that there 1s always shothX 

fall in the above categories. 

The Committee has been recommending for reservation in promotion 

in class I & II posts, but the state Government has not accepted the re- 

commendation as yet. The Committee once again reiterate its recommend- 

ation to the Government to make suitable provision for reservation in 

promotion for class I & दा posts in फिट Haryana State. 

There is a great un-employment amongst the 

Reservation for members of Scheduled Castes. A large number of 

allotment of Mini educated Scheduled Castes candidates . घाट knock- 

Bus Routes ing for employment from one Department to an- 

other Government Department/Corporations, but 

such a large number of un-employed youth are unable to get employ- 

ment even on the reserved posts with _the result that the Scheduled Castes 

youth are feeling frustrated. The Delhi Administration has launched a 

scheme of plying Mim Buses in which un-employed youth having graduate 

qualification” are granted route permits of Mini Buses. By introducing 

the scheme several un-employed youth are provided respectable living. 

The Committee recommend that the members of Scheduled Castes 

with graduate qualifi:ation may be granted the Mini Bus route permits on 

the pattern of Delhi administration in-the big cities. With the introduction 

of above scheme, many Scheduled Castes unemployed youth will be able 

to get employment. ' 

The Department of Welfare of Scheduled Castes and 

Enhancement of Backward Classes is implementing a scheme vide 

amount of interest which the students studying in post-Matric and post 

free loans to students Graduate Classes are granted interest free loan 1.6. 

studying in post -~ Rs. 200/- and Rs. 400/- each respectively. The above 

Matric and sums were fixed before the reorganisation of the 

Graduate Classes State. The price index has arisen manij-fold and 

the Scheduled Caste students are unable to 

purchase the books and stationery articles with a petty amount of 

Rs. 200/- and Rs. 400/- respectively. 

/ 
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The Committee recommend that the Scheduled Caste students 
studying in post-Matric Classes may be granted interest free loan upto 
Rs. 1000/- and the students studying in post-Graduate Classes upto Rs. 
2000/~ each, 

Ve 

There 15 a 209, reservation in admission for 
Reservation of Seats| Scheduled Caste students in Medical Colleges, but 
for Scheduled ° there is no  reservation for Scheduled Caste 
Castes in post students studying in post-Graduate Classees with 
Graduate Classes in| फिट result that the Scheduled Caste students can 
Medical Colleges not get admission and are debarred for further 

/ promotion in service as well as improve their 
prospects in Medical Professions. 

The Committee recommend that the seats in the post-Graduate classes 
in Medical Colleges may be reserved at the rate of 209/ as is being done in 
other classes of the Medical Colleges. 

N ‘The Government of India is providing several 
Special incentive to | 1ncentives to all the male and female persons. for 
the member of adopting  sterilisation under family planning 

" Scheduled Castes scheme and there are no special incentives to be 
for adopting family | given to Scheduled Castes families for keeping their 
Welfare families small. The Scheduled Castes are very 

<! poor amongst the poor, since they are backward 
economically, financially and educationally to improve their status 
and bring them at ' 081 with other members of the- Community, it will 
be appreciable that if the members of Scheduled Castes who undergo . 
sterilisation after two children may 06 given special incentive to keep 
‘their families small to enable them to educate_ their children and-bring 
them at par with other members of the society . 

The Committee, therefore, recommend that the members of Scheduled 
Castes having two children who are not in Govt. or Semi Government 
services and adopt sterlisation etc. may be given a grant of Rs. 3000/- 
each. 

v 
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IMPLEMENTATION OF RECOMMENDATIONS OBSERVATIONS 
CONTAINED IN THE 10TH, 11TH AND 12TH REPORTS 

The Committee considered/scrutinised the action taken by the 
Government on the recommendations/observations contained n 15 10th, 
11th and 12th Reports. 

The Committee, feeling satisfied with the action taken by the Govern- 
ment dropped some of recommendations/observations. The recommend- 
ations/observations which are outstanding are given in annexure “D”, 
“E” & “F” respectively togetherwith further observations of the com- 
mittee. 

2
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e
r
 

of
 
th
e 

ye
ar
. 

¢ 
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11
TH
 
R
E
P
O
R
T
 

E
D
U
C
A
T
I
O
N
 
D
E
P
A
R
T
M
E
N
T
 

. 
A
N
N
E
X
U
R
E
 

‘E
’ 

x 
1 

R
e
c
o
m
m
e
n
d
a
t
i
o
n
 

of
 
th
e 

C
o
m
m
i
t
t
e
e
 

Ac
ti
on
 

ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

Fu
rt

he
r 

ob
se
rv
at
io
n 

of
 

th
e 

C
o
m
m
i
t
t
e
e
 

2 
” > 

Th
e 

Co
mm
ut
te
e,
 

th
er

ef
or

e,
 

re
co

- 
m
m
e
n
d
 

th
at
 

we
ll
 

pl
an
ne
d 

an
d 

co
n-
 

ce
rt

ed
 

ef
fo

rt
s 

sh
ou
ld
 

be
 

ma
de
 

to
 

ra
is

e 
| 
th

e 
pe
rc
en
ta
ge
 

of
 

li
te
ra
cy
 

by
 

m
a
k
m
g
 

li
be

ra
l 

fi
na
nc
ia
l 

al
lo

ca
ti

on
s 

fo
r 

va
ri
ou
s 

ed
uc
at
io
na
l 

sc
he
me
s.
 

Th
e 

C
o
m
m
i
t
t
e
e
 
fu
rt
he
r 

re
co
- 

m
m
e
n
d
 

th
at
 
sp
ec

ia
l 

sc
he
me
s 

sh
ou
ld
 

be
 

ev
ol

ve
d 

fo
r 

at
tr

ac
ti

ng
 

th
e 

ch
il
dr
en
 

of
 

Sc
he
du
le
d 

Ca
st

e 
fa

mi
li

es
 

to
 

ge
t 

ad
- 

mi
ss

io
n 

in
 

sc
ho

ol
s 

an
d 

to
 
ma
ke
 

th
em
 

un
de
rs
ta
nd
 

th
e 

be
ne

fi
ts

 
th
ey
 
ca
n 

de
ri
ve
 

fr
om

 
th

e 
éd

uc
at

io
n.

 
Sp

ec
ia

l 
at
te
nt
io
n 

sh
ou
ld
 

be
 

gi
ve
n 

fo
r 

im
pa

rt
in

g 
fe

ma
le

 

ed
uc
at
io
n 

an
d 

op
en
in
g 

re
si
de
nt
ia
l 

sc
ho

ol
s 

fo
r 

th
em

 
at

 
te

hs
il

 
le
ve
l 

in
 

th
e 

St
at
e.
 

Ge
ne

ra
l 

le
ve
l 

of
 

li
te

ra
cy

 
am
on
g 

Sc
he

du
le

d 
Ca
st
es
 

Pr
im

ar
y 

ed
uc
at
io
n 

is 
co

mp
ul

so
ry

 
un
de
r 

Pu
nj
ab
 

Ed
uc
at
io
n 

Ac
t,
 

19
61

 
fo
r 

th
e 

ch
il
dr
en
 

in
 

th
e 

ag
e 

gr
ou
p 

6—
I1
1.
 

Va
ri

ou
s 

in
ce

nt
iv

es
 

ar
e 

gi
ve
n 

to
 

gi
rl

s 
es

pe
ci

al
ly

 
th

os
e 

be
lo
ng
in
g 

to
 
Sc

he
du

le
d 

Ca
st
es
 

to
 

sp
re

ad
 

gi
rl

s’
 

ed
uc
at
io
n.
 

Th
er
e 

is 
a 

pr
ov

is
io

n 
m 

th
e 

7t
h 

Fi
ve

 
Ye

ar
 

Pl
an
 

to
 

op
en

 
50

0 
gi

rl
s’

 
sc
ho
ol
s 

in
 
ba
ck
wa
rd
 

ar
ea

s 
in

 
th
e 

St
at
e.
 

10
0 

su
ch
 

sc
ho

ol
s 

we
re
 

op
en
ed
 

du
ri

ng
 

19
85
-8
6.
 

Du
ri

ng
 

6t
h 

Fi
ve
 

Ye
ar
 

Pl
an
, 

25
0 

su
ch
 

sc
ho

ol
s 

we
re
 

es
ta
bl
is
he
d 

in
 

ba
ck

wa
rd

 
po
ck
et
s 

of
 
th

e 
St
at
e.
 

As
 

fa
r 

as
 
th
e 

qu
es
ti
on
 

of
 
op
en
in
g 

re
si
de
nt
ia
l 

sc
ho
ol
s 

is 
co
nc
er
_n
ed
, 

it
is
 

a 

su
bj
ec
t 

to
 

be
 

de
al
t 

by
 

So
ci
al
 

We
lf
ar
e 

D
e
p
a
r
t
m
e
n
t
.
 

Th
e 

fo
ll
ow
in
g 

in
ce
nt
iv
es
 

ar
e 

pr
o-
 

vi
de
d 

to
 

gi
rl
s 

:—
 

(i)
 

Fr
ee
 
Un
if
or
ms
 

to 
Ha
ri
ja
n 

Gi
rl
s 

st
ud
yi
ng
 

in
 
cl
as
se
s 

I—
XI
I 

at
 

th
e 

Th
e 

Co
mm

it
te

e 
ob

se
rv

e 
th
at
 

th
e 

Gi
rl
s 

st
ud
en
ts
 

of
 

Sc
he
du
le
d 

Ca
st
es
 

st
ud
yi
ng
 

fr
om
 

Is
t 

to
 

5t
h 

cl
as
s 

ar
e 

no
t 

ge
tt
in
g 

th
ei
r 

da
il
y 

at
te
nd
an
ce
 

st
ip

en
d 

ev
en

 
af
te
r 

la
ps
e 

of
 
on
e 

ye
ar

. 
Th

e 
Co
mm
i-
 

tt
ee
 

st
ro
ng
ly
 
r
e
c
o
m
m
e
n
d
 

th
at
 
th
e 

da
il
y 

at
te
nd
an
ce
 

st
ip
en
d 

be
 

gi
ve
n 

to
 
th
e 

sa
id
 
st

ud
en

t 
qu
ar
te
rl
y.
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2 

N 

—
s
—
—
—
—
 

r
e
c
o
m
m
e
n
d
 

to
 

th
e 

Fd
uc
at
io
na
l 

| 
-G
ov
er
nm
en
t 

th
at
 

ke
ep
- 

Al
lo
wa
nc
es
 

| 
in
g 

in 
vi
ew
 

th
e 

sm
oo
th
 

o
 

an
d 

ef
fe
ct
iv
e 

im
pl
em
en
- 

ta
ti
on
 

of
 

pr
og
ra
mm
es
 

it 
wo
ul
d 

be
 

ap
pr
op
ri
dt
e 

if 
va
ri
ou
s 

in
ce
nt
iv
es
 

घा
ट 

co
mb
in
ed
. 

to
ge
th
er
 

an
d 

im
pl
em
en
te
d 

in
 

th
e 

fo
rm
 

of
 
ed
uc
at
io
na
l 

al
lo
wa
nc
e.
 

At
 

le
as
t 

Rs
. 

30
0/
- 

pe
r 

an
nu
m 

sh
ou
ld
 

be
 

gi
ve
n 

to
 

ea
ch
 

Sc
he
du
le
d 

Ca
st
e 

st
ud
en
t 

st
ud
yi
ng
 

in
 
Pr
im
ar
y 

an
d 

Mi
dd
le
 

cl
as
se
s 

in
 
ad
di
ti
on
 

to
 
th
e—
Qt
he
r 

in
ce
nt
iv
es
 

li
ke
 

N\ 

ra
te
 

of
 

५
.
 

' 5
0/
- 

pe
r 

st
ud

en
t 

(4
 

me
te

rs
 

of
 
cl

ot
h 

pe
r 

st
ud

en
t)

. 

(ii
) 

At
te

nd
an

ce
 

pr
iz

e 
to 

Ha
ri

ja
n 

gi
rl

s 
st
ud
yi
ng
 

in
 
cl

as
se

s 
I-
-V
 
@ 

Rs
. 

10
/-
 

pe
r 

mo
nt
h 

pe
r 

st
ud

en
t.

 

प्र
ी) 

Fr
ee
 

st
at
io
ne
ry
 

to
 

st
ud
en
ts
 

be
- 

lo
ng
in
g 

to
 

Sc
hé
du
le
d 

Ca
st
es
 

@ 
Rs
. 

10
/-
 

pe
r 

ch
il
d 

-i
n 

cl
as
se
s 

I—
V 

an
d 

Rs
. 

20
/-
 

pe
r 

ch
il
d.
 

(i
v)
 

Op
po
rt
un
it
y 

co
st
 

Sc
ho
la
rs
hi
ps
 

to
 

st
ud
en
ts
 

be
lo
ng
in
g 

to
 

Sc
he
du
le
d 

Ca
st
es
 
st
ud
yi
ng
 

in
 
cl

as
sé

s 
VI
-V
II
I 

@ 
Rs

. 
15

/-
 

pe
r 

mo
nt
h 

pe
r 

st
ud
en
t.
 

- 

As
 

de
ta
il
ed
 

in 
ab
ov
e 

pa
ra
s 

va
ri

ou
s 

in
ce
nt
iv
es
 

ar
e 

be
in
g 

gi
vé
n 

to
 

st
ud
en
ts
 

be
lo
ng
in
g 

to
 

Sc
he
du
le
d 

Ca
st

es
. 

Th
es
e 

in
ce
nt
iv
es
 
ha

ve
 
he
lp
ed
 

in
 
in
cr
ea
si
ng
 

th
e 

en
ro
lm
en
t,
 

At
 

th
e 

be
gi
ni
ng
 

of
 

6t
h 

Fi
ve
 
Ye
ar
 

Pl
an
 

th
er
e 

we
re
 

2.
53
 

la
kh
s 

st
ud
en
ts
 

be
lo
ng
in
g 

to
 

S.
C.
 

& 
th
is
 

nu
mb
er
 

in
cr
ea
se
d 

to
 

4.
04
 

la
kh
s 

at
 

th
e 

be
gi
n-
 

ni
ng
 

of
 
7t
h 

Fi
ve
 
Ye
ar
 
Pl
an
. 

As
 

fa
r 

85
 

th
e 

co
lo
ur
 

of
 t

he
 
cl
ot
h 

fo
r 

th
e 

un
if
or
m 

is 
co
nc
er
ne
d,
 

it 
is 

st
at
ed
 

th
at
 
co
lo
ur
s 

Th
e 

Co
mm
it
te
e 

is 
of

 
th
e 

op
i-

 
ni
on
 

th
at
 

Ha
ri

ja
n 

Gi
rl
s 

st
ud

en
ts

 
ar

e 
no
t 

pr
ov

id
ed
 

un
if
or
m 

of
 

th
at

 
co
lo
ur
 
wh
ic
h 

is 
wo
rn
 

by
 

th
e 

ot
he

r 
st
ud
en
ts
 

of
 

th
e 

sc
ho
ol
. 

On
ly
 

on
e 

un
if
or
m 

15 
be
in
g 

gi
ve
nr
 

to
 

S. 
C.

 
st
ud
en
ts
 

in
 

a 
ye
ar
 

wh
ic
h 

is 
no
t 

__ 
su
ff
ic
ie
nt
. 

Th
e,
 

Co
mm
it
te
e,
 

th
er
ef
or
e,
 

re
co
mm
en
d 

th
at
 
th
e 

Ha
ri
ja
n 

Gi
rl
s 

st
ud
en
t,
 

be
 
pr
ov
id
ed
 

th
e 

un
if
or
m 

of
 
th
at
 

co
lo
ur
 

wh
ic
h 

is 
wo
rn
 

by
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pr
e-

ma
tr

ic
 
st
ip
en
ds
, 

ho
st
el
 

fa
ci

li
ti

es
 
an
d 

ex
tr
a 

co
ac

hi
ng

 
et
c.
 

Th
e 

Co
mm
it
te
e 

fu
rt

he
r 

de
si

re
d 

th
at
 

th
e 

de
ci

si
on

 
ta
ke
n 

by
 

th
e 

Go
ve
rn
me
nt
 

be
 
in
ti
ma
te
d 

to
 

th
e 

Co
mm

it
te

e 
in

 
th
is
 
re

ga
rd

. 

\ 

Th
e 

Co
mm

it
te

e,
 

th
er

ef
or

e,
 

re
co

mm
en

d 
- 

— 
th
at
 

th
e 

St
at
e 

Ed
uc
at
io
na
l 

fa
ci

li
ti

es
 

| G
ov

er
nm

en
t 

sh
ou
ld
 

in
 
Ru
ra
l 

ha
bi
ta
ti
on
s.
 

| 
ta
ke
 
ea

rl
y 

ac
ti

on
 

to
 

en
su
re
 

th
at
 

su
ch

 

ru
ra

l 
ha

bi
ta

ti
on
s 

ha
ve
 
pr

im
ar

y 
an

d 
mi
dd
le
 

sc
ho

ol
s 

wi
th

in
 

a 
wa
lk
in
g 

di
st
an
ce
 

so
 
th
at
 

mo
re
 

Sc
he

du
le

d 
Ca
st
e 

ch
il
dr
en
 
fr
om
 
su
ch
 

ha
bi
ta
ti
on
s 

co
ul
d 

be
 

en
ro

ll
ed

 
in 

th
es
e 

sc
ho

ol
s,

 

Th
e 

Co
mm
it
te
e,
 

th
er
ef
or
e,
 

re
co
mm
- 

—
—
—
 

— 
en
d 

th
at
 

wh
il
e 

im
pl
e<
 

Ad
ul
t 

Ed
uc
at
io
n 

| 
me
nt
in
g 

th
e 
pr
og
ra
mm
e 

Ce
nt
re
s 

| 
th
e 

Ed
uc
at
io
n 

De
pa
rt
- 

- 
me
nt
 

sh
ou
ld
 

en
su
re
 

th
at
 
th
e 

gu
id
el
in
es
 

is
su
ed
 

by
 

th
e 

Go
ve
rn
- 

m
e
n
t
 be
 
ta
ke
n 

in
to
 

co
ns
id
er
at
io
n 

an
d 

wh
il
e 

op
en
in
g 

ad
ul
t 

ed
uc
at
io
n 

ce
nt
re
s 

pr
io
ri
ty
 

be
 

gi
ve
n 

to
 

su
ch
 

ar
ea
s 

wh
ic
h 

ar
e 

pr
ed
om
in
an
tl
y 

in
ha
bi
te
d 

by
 

th
e 

Sc
he
du
le
d 

Ca
st
e 

co
mm
un
it
ie
s,
so
 

th
at
 

in
 
c
o
m
m
o
n
 

us
e 

we
re
 

ch
os

en
. 

He
nc
e 

th
er

e 
is 

no
 

qu
es
ti
on
 

of
 

de
ve

lo
pi

ng
 

in
fe

ri
or

it
y 

co
mp
le
x.
 

No
 

de
ci
si
on
 

ha
s 

ye
t 

be
en
 

ta
ke
n 

to
 

gi
ve
 

ed
uc
at
io
n 

al
lo

wa
nc

e 
@ 

Rs
. 

30
0/

- 
pe
r 

an
nu

m 
to

 
th
e 

ch
il

dr
en

 
be

lo
ng

in
g 

to
 

Sc
he

du
le

d 
Ca

st
es

 
& 

re
ad

in
g 

in
 

cl
as

se
s 

I—
VI
II
. 

In
 
ru
ra
l 

ar
ea
s 

pr
im

ar
y 

ed
uc

at
io

n 
fa

ci
li

ti
es

 
ar
e 

av
ai

la
bl

e 
wi
th
in
 

a 
ra
di
is
 

of
 

1 
ki
lo
me
te
r.
 

Si
nc

e 
19
80
-8
1,
 

75
0 

pr
im

ar
y 

sc
ho

ol
s 

ha
ve
 

be
ed

 
up

gr
ad

ed
 

to
 

mi
dd
le
 

st
an
da
rd
 

so
 

th
at
 

ch
il

dr
en

- 
ge

t 
mi
dd
le
 

le
ve
l 

sc
ho

ol
in

g 
ne
ar
 

th
ei

r 
ho

me
s.

 
Ch
il
dr
en
 

be
lo

ng
in

g 
to

 
Sc
he
du
le
d 

Ca
st

es
 

ca
n 

al
so
 

se
ek
 

ad
mi
ss
io
n 

in
 

th
es
e 

sc
ho
ol
s.
 

Du
ri

ng
 

th
e 

7t
h 

Fi
ve
 
Ye
ar
 

Pl
an
, 

1t 
is 

pr
op
o-
 

se
d 

to
 
up
gr
ad
e 

10
0 

Pr
im
ar
y 

sc
ho

ol
s 

to
 
mi

nd
le

 
st
an
da
rd
 

ev
er
y 

ye
ar
. 

In
st
ru
ct
io
ns
 
ha
ve
 

be
en
 

is
su
ed
 

to
 

fi
el
d 

of
fi
ce
rs
 

to
 
op

en
 
Ad
ul
t 

Ed
uc
a-
 

ti
on
 
Ce

nt
re

s 
as
 
fa

r 
as

 
po
ss
ib
le
, 

in
 

th
e 

ar
ea

s 
pr
ed
om
in
en
tl
y 

in
ha
bi
te
d 

by
 
Sc
he
du
le
d 

Ca
st
es
 
an
d 

Ba
ck
wa
rd
 

Cl
as
se
s.
 

/ 

th
e 

ot
he

r 
st
ud
en

ts
 

of
 

th
e 

sc
ho

ol
, 

to
 
av

oi
d 

th
e 

fe
el

in
gs

 
of
 
in
fe
ri
or
it
y 

co
mp

le
x 

am
on

g 
th

em
. 

Th
e 

Co
m-
 

mi
tt

ee
, 

fu
rt
he
r,
 

re
co

mm
en

d 
th

at
 

at
 
le

as
t 

tw
o 

un
if
or
ms
 

be
 
gi

ve
n 

to
 

th
e 

Ha
ri

ja
n 

st
ud
en
ts
 

in
 

a 
ye
ar
. 

~ 

’ 

Th
e 

Co
mm

ii
te

e 
wo
ul
d 

li
ke

 
to

 
kn

ow
 

th
e 

la
te
st
 

po
si

ti
on

 
पा

 
th
e 

ma
tt

er
. 

N 

Th
e 

Co
mm
it
te
e 

wo
ul
d 

ii
ke
 

to
 
kn
ow
 

th
e 

la
te
st
 
po
si
ti
on
 

in
 
th
e 

ma
tt
er
. 
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1 

th
e 

ma
jo
ri
ty
 

of
 i

ll
it
er
at
e 

Sc
he

du
le

d 
Ca

st
e 

ad
ul

ts
 
co

ul
d 

be
 ‘

be
ne
fl
tt
ed
. 

_ 
‘ 

! 

Th
er
ef
or
e,
 

th
e 

Co
mm

it
te

e 
re

co
mi

me
nd

 
th

at
 

th
e 

Ch
ie

f 
Se

cr
et

ar
y 

to
 

of
 

G
o
v
e
r
n
m
e
n
t
,
 

Ha
ry

an
a,

 

ma
y 

-t
ak

e 
up
 

th
e 

ma
tt
er
 
wi

th
 
th

e 
D.
P.

Is
, 

Sc
ho

ol
s 

an
d 

Hi
gh
er
 

Ed
uc

at
jo

n 
to

 
in
ve
st
ig
at
ei
nt
o 

th
e 

wo
rk
in
g 

of
 

th
e 

se
rv

ic
e 

sa
fe

gu
ar

ds
 

85
 

al
so

 
th

e 
na

tu
re

 
of

 
th

e 
re
pr
es
en
ta
ti
on
s 

re
ce
iv
ed
 

fr
om

 
th

e 
pe
rs
on
s 

be
lo

ng
in

g 
to
 
Sc
he
du
le
d 

Ca
st

es
 

so
 
th
at
 

a 
po
si
ti
ve
 

im
pa
ct
 

on
 

th
e 

im
pl

em
en

ta
ti

on
 

of
 t

he
 
re
se
rv
at
io
n 

po
li

cy
-b

e 
em

ph
as

is
ed

 
an
d 

th
e 

pr
ob

le
ms

 
of

 
th

e 
Sc
he
du
le
d 

Ca
st

es
 
em

pl
oy

ee
s 

in
 

th
e 

Ed
uc

at
io

n 
De

pa
rt

me
nt

 
co
ul
d 

re
ce
iv
e 

im
me

di
at

e 
at

te
nt

io
n.

 

Re
pr
es
en
ta
ti
on
 

Sc
he
du
le
d 

Ca
st
e 

pe
rs

on
s 

ES 

v 
’ 

\ 

Fo
ll

ow
in

g 
th

e 
in
st
ru
ct
io
n 

of
 
th
e 

st
at
e 

Go
vt

. 
Sc

he
du

le
d 

C
a
s
t
e
s
/
B
a
c
k
w
a
r
d
 

Cl
as

se
s/

Ex
-s

cr
vi

ce
me

n/
Ha

nd
ic

ap
pe

d 
ca

nd
id

at
es

 
ar

e 
gi

vé
n 

th
ei

r 
du
e 

.r
ep

re
- 

se
nt

at
io

n.
 
So

me
 

ti
me
 
du
e 

to
 
no
n-
av
ai
la
- 

bi
li
ty
 

of
 

su
it

ab
le

 
ca

nd
id

at
es

 
of
 
th

es
e 

ca
te
go
ri
es
 

so
me

 
re

se
rv

e 
qu

ot
a 

po
st

s 
re
ma
in
 

 u
nf

il
le

d.
 

Th
es
e 

 p
os

ts
 

ar
e”
 

ad
ve
rt
is
ed
 

th
ro

ug
h 

Su
bo
rd
in
at
e 

Se
rv

ic
es

 
Se
le
ct
io
n 

Bo
ar
d,
 

Ha
ry
an
a,
 

Pu
bl

ic
 

Se
rv

ic
e 

Co
mm
is
si
on
, 

Ha
ry

an
a.

 
St

il
l 

su
it
ab
le
 
ca
nd
id
at
es
 

ar
e 

no
t 

av
ai

la
- 

bl
e 

in
 

re
qu
ir
ed
 

nu
mb

er
. 

So
me

 
of
 

th
e 

ot
he
r 

re
as
on
s 

ar
e 

:—
 

(i)
 

Th
er
e 

wa
s 

sh
or

tf
al

l.
 

in 
re

se
rv

at
io

n 
am

on
g 

th
e 

em
pl

oy
ee

s™
 

al
lo
tt
ed
 

to
 

th
is
 

st
at
e 

of
 
Ha

ry
an

a 
on
 

re
or

ga
ni

- 
sa
ti
on
. 

- 

(i)
) 

Th
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ANNEXURE ‘F’ . A 

Procedure for Dealing with the Implementation of” पट २०८०ापालाऐंघर- 
ions/Observations of the Committee on Welfare of Scheduled Castes and 
Scheduled Tribes. - 

(a) After.a Repof/rt is presented to फिट Haryana Vidhan Sabha, 
copies thereof will be forwarded by the Secretary; Haryana 
Vidhan Sabha directly to the Administrative Secretaries con- 
cerned with the subject matter of the Report. 

(b) The Administrative Secretaries concerned with the' subject 
matter of the Report will consider the recommendations of the 
Committee on Welfare of Scheduled Castes and Scheduled 
Tribes, a copy of the letter being endorsed to the head of 
department concerned simultaneously. General recommend- 
ations will be dealt with in फिट Welfare of Scheduled Castes 
and Backward Classes Department. - 

(¢) Heads of Departments concerned shall furnish their com- 
ments on the recommendation” of the Committee on Welfare ,of 
Scheduled Castes and Scheduled Tribesto the Administrative 
Secretaries concerned, on receipt of the' Report of the 
Committee. : 

(d) The Administrative Department® concerned will then take 
R immediate steps for, implementation of recommendatjons: of 

the Committee concerning it. It will take the 0856, to. the 
Minister Incharge of the Department or the Council: of 
Ministers, as the case may 06. , 

(¢) The ८8565 10 which the Administrative Department does not -~ 
agree with the fecothmendations of the Committee will be.for- 
warded to Secretary, Haryana Vidhan Sabha, with detailed 
reasons for comments. Then Secretary, Vidhan Sabha will 
forward these Comments to the Department of Welfare of 

-~ Scheduled Castes and Backward Classes to examine such 
- cases and offer their comments. 

(f) The Administrative Department will then take immediate steps 
. for arriving at a decision in‘such cases. It would. take such 
cases-to the Ministers Incharge of the Department- or. to the 
Council-of Ministers; if nécessary, in corporating in-the Memo- 
randum for the Council, 'the views of the Department of Wel-, , 

' fare of Scheduled Castes and  Backward Classes. / 

(g) After a decision' has beentaken at the appropriate level, the 
same.will be communicated to the Secretary, Haryana: Vidhan 
Sabha by the Administrative Department with a copy' to the 
Secretary 10 Govt., Haryana, Welfare of Scheduled Castes and 
Backward Classes Department. 

(b) Cases involving disciplinary action and financial and other 
irregularities should beplaced before the Minister concerned 
or the:Council of Ministers, as the case may be, even though 
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the recommendation of the Committce on Welfare of 
Scheduled Castes and Scheduled Tribes 1s proposed 10 be 
accepted. Cases involving financial irregularities will invanably 
be decided in consultation with the Finance Department. 

(i) The Secretary, Haryana Vidhan Sabha will prepare a statement 
showing the action taken on the report of the Committee 
and place it before the Committee. Further comments of the 
Committee, if any, will be communicated to the Administative 
Secretaries of the Govt. of Haryana for necessary action. 

The Vidhan 5208 Secretariat will maintain a list of outstanding 
recommendations of the Committee on Welfare of Scheduled Castes 
and Scheduled Tribes and periodically remind the Department concern- 
ed. A half yearly report ending on'30th June and 31st December will 
be furnished by the 15th July and 15th January to the Director, Welfare 
of Scheduled Castes and Backward Classes Department by the Heads 
of Department/Administrative Secretaries about the implementation of 
the recommendations of the Committee. Every effort should be made 
by the Administrative Secretaries/Heads of Depariments to expedite the 
action on the recommendations/observations of the Commitice and 
this work should be treated a as generalrule on “Top Priority™ basis. 
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